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Applicant, who Started serving the Railways .

during the year 1979, was given temporary status

with effect from 01.01.,1985. Making prayers to

get antedate his temporary status period from
01.01l.1 983} the Applicant represented to the.
authorities time amd againe. It appears, relyving

on the stipulation given in Annexure-=A/2, the
Applicant has sought direction to antedate his
temporary status period with effect from ol .01l.1983.,
NO heed having; been paid to the griev.:aﬂces of tfe
Applicant, she has filed the present D.A. under

Section 19 of the Administrative Tribunals Act,1935.
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Since the grievances of the Applicantare
still pending before her authorities/Railways/
respondents, this O.A. is hereby disposed of with
direction to the Respondents/Railways to cansider
the grievances of the Applicant (pertaining to
antedate her absorption as temporary status with
effect from 01.01.1933) and grant her necessary
relief, as die and admissible under the rules,
within a period of 90 days.

Send copies of this order to the Respondents,
along with copies of the riginal Application, and
free copies of this order be hanied-over to Mr.

N.R.Routray, Ld. Counsel appearing for the

Applicant and to Mr. ReCerRath, Id. Standing Counsel

for the Railways; on whom a copy of this 0O.A. has
already been served.,
A copy of this ordar bhe also sent to the

Applicant in the address given in the 0.A.
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